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CHANGE OF NAME

SHAIKH MOHAMMED REHAN ALSO
KNOWN AS SHAIKH MOHD REHAN
SAIMULLAH HAVE CHANGED MY NAME
T0 M ED REHAN SAMIULLAH
CHAUDHARY VIDE ADHAR. CL-010
| HAVE CHANGED MY NAME FROM
MUHAMMED ARMAAN KHAN' TO

MOHAMMED ARMAAN MOAZZAM ALI
KHAN' AS PER AADHAR. CL-301
|, MOHAMMAD DANISHWAR ABUZAR
KHAN R/O MIRA ROAD DECLARE THAT
NAME ON PASSPORT MOHAMMED
DANISHWAR  KHAN ~ AND  ON
EDUCATION CERT. KHAN DANISHWAR

U; Hi 3
NAMELY MYSELF. [ HAVE CHANGED MY

POSSESSION NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANV LTD.
CIN: U67100MH2007PLC174:
Retail Central & Regd. Office: Edelweiss rouse, Ofi CST Rk alne, Monba 40095
APPENDIX IV [rule-8(1)]
POSSESSION NOTICE (for Immovable property)
Whereas, the Authorized Officer of Secured Craditor under the Securilisation and Reconstruction
of Financial Assets and Enforcement of Securty Inferest (Aot 2002 and in exercise of powers
conferred under Section 13(12) read with [rle 3] of the Securty Iterest (Enforcemen!) Rules
2002 Issued & demand noice dated 25-09-2020 calling upon the borrower 1) Mrs.(DR)
Sujaya Jaydeep Banerjee (borrower) 2MrR Rajeshwar Upadhyaya (Guarantor)bear
Loan Account No. 827440 [ 500-0013899 | to repay the amount mentioned in the noti
ty Seven Lakhs Seventy Eight Thousand Six
aisa Only) up to 25.09.2020 within 60 days from-the date

of receip of the said notice
“That Dewan Housing Finance Limited(nereinafter referred as DHFL) has assigned the financial
assets lo Edelweiss Asset Reconstruction Company Limited acting in its capacity as trustes of
EARC TRUST SC-371 (herein after referred to as "EARC) vide Assignment Agreemen! dated
04.40.2019 under Sec.5 of SARFAES] Act. 2002. EARC has stepped into the shoes of the DHFL
and al the ights, te and interests of DHFL with respect o the financial assets along wih under-
Iyig securly ineress guarnises pledges have vested in EARC i respe f the fnancal
led by th d EARC exercises all its ngMS as the secured creditor.

@ o sk amge wfle
DISCLAIMER

‘The Free Press Journal does not vouch
for the authenticity or veracity of the
claims made in any advertisement
published in this newspaper. Readers
are advised to make their own inquiries
or seek expert advice hefore acting on
such advertisements.

The printer. publisher, editor and the
proprietors of the Free Press Joumal
Group of newspapers cannot be held
liable in any civil or criminal court of
law or tribunal within India or abroad
for any alleged misleading or
defamatory content or claim
contained in any advertisement
published in this newspaper or
uploaded in the epaper on the official
website. The liability is solely that of
the advertiser in which The Free Press
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Watch on YouTube: My

| HAVE CHANGED MY OLD NAME FROM
“SWETA AMIT SHAH" TO A NEI

NAME “DHARA AMIT SHAH", AS PER
AFFIDAVIT DATED 20TH OCTOBER
2023 CL-401

| HAVE CHANGED MY NAME FROM
ASHA AGARWAL TO ASHA MUKUL
AGRAWAL AS PER DOCUM&N;’DS{

WE MR. MUKUL MAHAVIR AGRAWAL
AND_MRS. ASHA MUKUL AGRAWAL
HAVE CHANGED OUR MINOR SON'S
NAME FROM AAKRIT AGARWAL TO
AAKRIT MUKUL AGRAWAL AS PER
DOCUMENTS. CL50TA
WE MR, MUKUL MAHAVIR ASRAVAL
ASHA MUKUL AGRAWAL

e 'Chindeh oA MOk Sons
NAME FROM SAAKRIT AGARWAL TO
SAAKRIT MUKUL AGRAWAL AS PER
DOCUMENTS CL-5018
1 HAVE CHANGED. MY WAV FROM
T0 RAJESH PASKU

FAKR ks PR DOCOUENTS. G301
| HAVE CHANGED MY NAME FROM
LUSI RAJESH LAKARI TO LUCY

Is hereby ger and
e publc in general thal the wndersigned being the Aihoaed Oficer of Edehwolss
Asset Reconstruction Company Limited has taken possession of the property described
herein below in exercise of powers conferred on him under sub-secton (4) of section 13 of
Act read with rule 8 of the Secury Interest Enforcement) Rules, 2002 on this the 20th day of
October of the year 2023,

The borrower(s)’s atention s invied to provisons of sub-section (8) of section 13 of the Act, in
fespect of tme available, to redeam the Secured assels

The bomower(s) in particuiar and the public in general s hereby cautioned ot fo deal with the
property and any dealings with the praperty wil be subjectto the charge of the Edelweiss Asset
Reconstruction Company Limited for an amount of ¥ 87,78,855.33ps (Rupees Eighty
Seven Lakhs Seventy Eight Thousand Six Hundred Fifty Five and Thirty Three Paisa Only)
up 10.25.09.2020 and interest therson.

'SCHEDULE PROPERTY.
Al That Piace And Parcel Of N.A Land Bearing Plot No.03 Admeasuring 7045 Melers Out Of
The Sald Land Along With Bungalow\ila Admeasuring {56sqMt Approximately Equal To
16775 Ft (Built Up Area) In The Scheme OF VILLA MONTANA At Mot Vare, Tal Karja, Dist
Raigad Bearing Survey NO, 17 Hissa No.1A, & Survey No. 118, Hissa No.A/1 And Bounded By
East: 6.0t Wide Road; West: Forest Land Boundaries; North: Piot NO.04, Survey No.195; South
Plot NO2Suvey No195 MORE FULLY DESCRIBED IN DOC NO. 773512013
11,2013 REGISTERED AT SRO KARJAT, MAHARASHTRA.

Sdi- Authorized Officer

Edelweiss Asset Reconstruction Company Limited
(Trustee of EARC TRUST SC 371)

D Edelvve@s

Karjat
Date: 20.10.2023

Public Notice for a clai
against the sale of property
ef: - Custodian Report No. 16 of 2023
In the Special Court Torts) Act 1992
NOTICE is at ths moment given that Mr. Ashish
Karan Gharde and Mr. Mot Maniyer through the

fiat No. 301 & 202 in OHS Lid. Juhy, Mumbal on
03 May 2023. I the custodian report no. 10 of
2022 in Misc. application no. 52 of 2012 with|
execuion application o, 01 of 2013 f the sale of
fiat nos. 202 and 301 located at Vandana CHS
Ltd, Juhy Church Road, Santacruz (W), the

ate S
Sushila and Nirarian J. Shah, Pariners of Mis,
Romil Exports, who is the judgments debtor of|
Orion Travels PVT. Lid and Late St Harshad S.
Nehta noffied entiies. Any person having any|
right, e, interes, claim,

whatsoever i respect of the said-mentioned flat,
s hereby required to make he same known in
wing sloog wth e doctmenay e
o the undersigned at . Legallys, 1750, B
wing, express zone mal, W, €, Highway, Malad
ast Mumbai - 400097, Mot 5702017208 within
14 (fourteen) days from the date of publication

ich the negotiations shal be
completed, without any refetence 1o such claims|
and the claims if any, shall be deemed to have
been given Up or waived.

Sdi-
ir, Ashish Ghadre and Mr. Mot Maniyar

78, Expresszane Mall,
Malad (E), Mumbai- 400097,
Place : Muihai Date : 23/10/2023

RAJESH LAKRI AS PER
CL-501 0

| HAVE CHANGED MY NAME FROM
SANAH SAJID TELWALA TO SANA
FAIZAN MANDAI AS PER DOCUMENTS.

CL-501 E
| HAVE CHANGED MY NAME FROM
FAIZAAN ZUBAIR MANDAI TO FAIZAN
ZUBER MANDAI AS PER DOCUMENTS.

CL-501 F
| HAVE CHANGED MY NAME FROM
GUNWANTI LAJPATRAI MOTWANI TO
SUNITA LAJPATRAI MOTWANI AS PER
DOCUMENTS. CL-734

Journal has no role to play.

CHANGE OF NAME

NOTE

Collect the full copy of Newspaper
for the submission in passport office.

1. SHAIKH_MOHAMNED ASIF ALSO
KNOWN S SHAKH MOHD 'ASIF
SAMIULLA HAVE GHANGED It AV
HAMED ASIE SIIULLA
ChLIDARY UiDE AACHAR GO
|, SHAIKH JAVED AHMED ALSO
KON A5 SHAIGH NED ANED
RANIE 70" JAVED AHVED. SAMIULLAN
CHAUDHARY VIDE AADHAR.  CL-008

NOTICE FOR LOSS OF SHARE CERTIFICATES

Notice is hereby given that following share certificate of ABB India
Ltd. having its registered office at 3rd floor, Plot No. 5 & 6, 2nd stage,
Peenya Industrial Area IV, Bengaluru, Kamataka - 560058.
Registered in the name of Hoshang Nariman Khumhbatta and joint
holder Meher Hoshang Khumbatta have been lost by them Folio
No. H0001361.

CHANGE OF BIRTHDATE

| MOHAMMED ARMAAN MOAZZAM ALI
KHAN HAVE CHANGED MY DATE OF
BIRTH FROM '17-01-2003' 10 '17-01-
2004 AS PER ORIGINAL BIRTH
CERTIFICATE. CL-10

Dist. No. | Dist.No.

From To
905493 7806328 7806377
905667 7806378 7806419
905406 7806420 7806469
905494 7806470 7806493
1 905255 9853846 9853846
100 905377 12512298 | 12512397
89 905495 24555679 | 24555767
50 255717 37364455 | 37364504
50 255718 37364505 | 37364554
10 255719 37364555 | 37364564
5 255720 37364565 | 37364569
1 255721 37364570 | 37364570
1 255722 37364571 | 37364571
1 255723 37364572 | 37364572

The above share certificates are lost or misplaced and the
undersigned has/have applied to the company to issue duplicate
certificates for the said shares.

Any person who has any claim in respect of the said share certificate
should lodge such claim in writing with the company its Registerand
Transfer Agents KFin Technologies Limited, Selenium Tower-B,Plot
31-32, Gachibowli, Financial District, Hyderabad - 500032.

Within 30 days of publication of this notice after which no claim will
be entertained and the company shall proceed to issue duplicate
share certificates. Name of Shareholders

[See Regulation 33(2)]By Regd.
AID, Dasti failing which
y Publication.
OFFICE OF THE RECOVERY OFFICER - I/ll
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
15t Floor, MTNL Telephane Exchange Bulding, Sector-30 A, Vasti, Navi Muriba- 400703
‘SHOW CAUSE TO ATTACHMENT OF IMMOVABLE PROPERTV UNDER
PROVISIONS OF THE SECOND SCHEDULE TO THE INCOMI
1961 READ WITH RECOVERY OF DEBTS & BANKRUPTCY. ACT 1993
RC/302/2019
UNION BANK OF INDIA

Versus
MIS. NIHAR COTSPIN PVT. LTD

To,

CD2)MR. CHIRAG SURESH THAKKAR

CD 3) MRS. REEMA CHIRAG THAKKAR

(CD4) MRS. SONAL SURESH THAKKAR

ALL HAVING ADDRESS AT- H - NO. 1025, ASHISH APARTMENT,
PADMANAGAR, BHIWANDI, THANE DIST 421 302.

Whereas he Recovery Certificate [ssued in OA/406/2018 passed by the
Presiding Officer, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) an
amount of Rupees Twelve Crores Fourteen Lakhs Sixty Two Thousands
One Hundred Twenty One and paise Two Six Only) along with pendent lite
and future interest @ 11.00 % Simple Interest Yearly w.e.f. 23/02/2018 tll
realization and costs of Rs 1,75,000/- (Rupees One Lakh Seventy Five
Thousand Only) has become due against you (Jointly and severally/
Fully/Limited), and whereas the said has not been paid

4. You are directed to appear before the Recovery Officer, DEBTS RECOVERY
TRIBUNAL MUMBAI (DRT 3) on 14/12/2023 at 11.30 A.M. and to show cause
why the below said property should not be aftached. You are also restrained
thi tilfurther order(s).

PROPERTY DETAILS

1. Flat No, 102, 1st Floor In "B Navkar Residency Mouje Bhiwandi, Nizampur

City, Bhiwandi, Dist-Thane Owner Mrs. Reema Chirag Thakkar,

Fiat No. 1001, In The Building Complex Of 1B, Siddhanchal Elite, Vasant

Vihar, Thane 400610, Jointly Owned By M, Chirag Suresh Thakkar And

Mrs. Reema Chirag Thakkar.

All That Piece And Parcel Of Flat No. 2:3 & 4 On 1t Floor, In The Building

Known As "Ashish Apartment” Situated On Plot No. 1025, Bearing SNo. 33,

H. No. 4 Mouje Kamatnagar, Padmanagar, Bhiwandi Dist - Thane. Jointly

Owned By Mr. Chirag Suresh Thakkar And Mrs. Sonal Suresh Thakkar

4. All That Piece And Parcel Of Sub Plot No. 1, Admeasuring To Area 162.64
Sq. Mirs. And No:2 Admeasuring Area 183.55 Sq. Mitrs. Alingwith
Unitpremises Constructed Motje With Other Structures, Fixtures Ect
Bearing S. No. 22, H. No. 29, Shelar, Padmanagar, Bhiwandi Dist~ Thane.
Jointly Owned By Mr. Chirag Suresh Thakkar And Mrs. Sonal Suresh
Thakkar.

5.Take Notice That In Default, Action As Per Law Shall Be Taken

Given under my hand and the Seal o the Tribunal, on this Date 00/10/2023

N

w

Recovery Officer-1
DEBTS RECOVERY TRIBUNAL
MUMBAI (DRT 3)

Form No. INC-26
[Pursuant to Rule 30 the Companies
(Incorporation) Rules, 2014] Before the
Central Government Regional Director,
Western Region In the matter of
sub-section (4) of Section 13 of
Companies Act, 2013 and clause () of
slb-ula (5) of e 30 of e Corpanies
(Incorporation) Rules,

NI

In the matter of

DEVASHISH POLYMERS PRIVATE LIMITED
CIN: U25200MH1996PTC098680

having s registared offce ai Famous
Cine Building, 2 ses Road,

Mahalaxmi, Mumbai-400011
..Petitioner
NOTICE s hereby given (o the General
Public that the company proposes to
make application to the Central
Government under section 13 of the

PUBLIC NOTICE

Ourcllant Axis BankLtd (‘Bank’) slates thaf

rwll Sadanand Mungekar & Mrs.
Meghs lungekar are the absolute owners
of the property being Flat No.204, 2” Floor,
A-Wing, Harishchandra Apartment, Sai
Srushti Residency, Harishchandra Chl.,
Dawale, Thane-400612.
The Original of the said documert being 1)
Original Registered Agreement No.TNN-
1/5546/2016 dated “/05/20'6 between
M/s. Sai Shrushti Enterprises (as
“Promoters” therein) & Mr. Swapnil
Mungekar &Mrs. Megha Mungekar (as
“Purchasers” therein) along with stamp duly
‘stamp duty recei fL (2) Original Registration
Receipt No. dated 11/05/2016 in
fvour of Shvl. Swapnil Mungekar: (3]
Ongmal Index —II No.TNN-1/5546/2016

11/0512016 were misplaced by our

clbenl while in their custody. The' said
property s in possessmn of McSwapnil
Sadanand Mungekar & Mrs. Megha
Mangeler and & absols ffee from any
encumbrance what 3
fany person has any claim or interest over
the said property, helshe is
forward their claims along with the rs)evam
document to us within 15 days of this punhc
riofice. I we do ol receive any claim for
any person within 15 days, it wil be striclly
ﬁresumed that this property is absolutely
ree from any claim or encumbrance and no
‘one has any claim over this property.
Date : 23/10/2023. Sachin Kamble
Place: Thane  adyocate

Bulding, Knarkamh
Thane ( west ) - 400 601.
s Gk 03085

PUBLIC NOTICE

Under the instructions and
information from my client, notice
is hereby given that my client is
negotiating with (1) MR.
BHAUSAHEB GENU OMBALE,
(2) MR. PRASAD BHARAT
KHARE, both residing at Pune,
for purchasing land situated
Vilage Kunenama, Taluka
Mawal, District Pune and more
particularly described in the
Schedule hereunder.

Any Person/s having any claim
or right, title, and interest and
demand of whatsoever nature
into or upon or in respect of the
said land, is hereby required to
make the same known in writing
along with all Original documents
to the under signed at his office
address hereunder. within the
period of 15 days from the date
hereof at the expiration of which,
it shall be presumed that such
person/s claiming or having any
such claim right, title and interest
have williully waived or
abandoned and the sale will be
completed without any regard to
any such claim/s.

: SCHEDULE OF THE PLOT :
All that piece and parcel of land
bearing Survey No. 40 Hissa No.

PUBLIC NOTICE
i

s is 10 give notice 1o the Pubiic at large
that our chient TANSUKH RAMJIBHAI SONI
who is the sole cuner of the property mare|
particularly described in the schedue is naw
|intending to mortgage e schedule property with
SVC Co-operative Bank Ltd. S. V. Road,
Branch, Mumbai for securing the loan facilty.

Any person having any claim or claiming
any right, lile, interest or claim In respect of
the said property or possession of the said
property in any manner ncluding by way of
‘any agreement, undertaking, agreement for
sale, transfer, exchange. conveyance,
‘assignment, charge, morigage, gift, trust,

1/2, area 01 H=

87.50 Ares and assessed at
R5.00/00 Paice situated at Village
Kunenama, within the limits of

THE CITY CO-OPERATIVE
BANK LTD., MUMBAI
‘Thane Branch, Shop No.2, Gr. Fir.,
Jayanand CHS Ltd., M.G.Road
Thane (West) 400602.
CORRIGENDUM

Published Three ‘Z' Forms
in Fress Press Journal and
Navshakati on 12/10/2023
of Account M/s.Balaji sizer
and Mr. Omkar K. Rapelly
Kindly read as Plint Nos.103
to 106 instead of 103 & 106.

This is to state that Sheel Jeet Co-
operative Housing Society Ltd. has
preferred a Recovery application
vide No. 49/2023 before the office of
the Deputy Registrar, K East Ward
having address at Building No. A/1,
Room No.315, 3rd Floor, Wadala
Truck Terminal, near RTO Office,
Wadala East, Mumbai 400037
against Shri Vijay Rathod and Shri
Bipin Rathod having address at|
Shop No. 6, Sheel Jeet Co-
operative Housing Society Ltd., Plot,
No. 239/240, Natwar Nagar Road
No. 5, Jogeshwari East, Mumbai
400060. Shri Vijay Rathod and Shri
Bipin Rathod are hereby informed
that they are the defaulters and are
required to pay the outstanding to
the Applicant society.

ram y:

Taluka Maval, Dist. Pune

Dated this 21st day of October,
3.

Sd/-

Adv. Chetan M. Pandya

38, Ward 'C', Opp. Bus Stop,
S. P. Road (Station Road),
Lonavla-410 401

inheritance, lease, lien, y. leave,
and license, partnership, joint venture,
leasement, any advarse,

ipan
bkt b
Assaciation of the Company in terms of
the special rasalution pessed a the
ry General Meeting held on
21:10.2023 (g onable the company 1o
change its Registered Office from
“State of Maharashira’ (o “State of Gujrat'.
Any person whose interest is likely to
be affected by the proposed change of
the registered office of the company
may deliver or cause to be delivered or
send by registered post of his/her
objections supported by an affidavit
stating the nalure of his/her interest
and grounds of opposition to the
Regional Director, Western Region at
the address Regional Director Western
Region, ‘Everest’ 5th Floor, 100, Netaji
Subhash Marg, Mumbai-460002 within
fourteen days of the date of publication
of this notice with a copy of the applicant
company st ls registered olfice al
Famous Cine Building, 20, Dr.
Road. Mahalaxmi, Mumbai-£00011.
For and on behalf of the Applicant
DEVASHISH POLYMERS PRIVATE LIMITED

Sdl-
Charulata Aditya Mody

irector
Date: 22.10.2023 DIN: 00121478
la

Place: Mumbai

[right or claim of any nature whatsoever,
disputed sult, decrae, order, restrictive
covenants, order of injunction, attachment,
{acquisition or otherwise upon and required|
|to make the same known to the undersign in
writing within 14 days from the date of
|publication hereof aither by hand delivery
‘against proper written acknowledgement of
the undersigned or by the Registerad Post|
|AD failing which any such claim shall be
|demed to be waived andor abandaned.
SCHEDULE OF THE PROPERTIES
Flat No.C-701, Adm, 360 5q. ft. Carpet Area
|(which area is inclusive of adeiional carpet
‘area of 120 sq. ft.purchased by the tenants|
|from the developers), on 7 Floar, in C Wing,
in the building known as "OM FORTURE",
situated at land adm. 3980.90 sq. mirs.
|forming part of T. P. Scheme No.lll, bearing
CTS No.104-A, Final Plot No.75, of Village|
Kanher! (Borivall), Taluka Borivall, in the
|Registration District and Sub-District of
|Mumbai Suburban Districtin Greater Mumbai
in P/South Ward of Muricipal Corporation.
Adv. Paréneet Saratkar

Mis. SSP Legal
Advmams & Consullams

178,37 Floor, Road,

The hearing of the said

kept on 30th October 2023 at|
3.00pm before the Hon'ble Deputy
Registrar, K Eastward.

Shri Vijay Rathod and Shri Bipin
Rathod are hereby requested to
remain present if they so desire.
This public notice is being given with
a view to invite reply, rejoinder from
th i

PUBLIC NOTICE
The Notice is hereby given to the public that
our clients are negotiating with MR
PRAKASH VELJI GALA AND FALGUNI
PRAKASH GALAresiding at Flat No. 12, 2nd
Floor, Stiree Vishwakarma CHS Lid,, Ram
Mandir Road, Vile Parle (Easy), Mumbai-
400057 for purchase of thei following Flat
(more partcularly described in the schedule
hereunder written) for a valid consideration.

The said selers MR PRAKASH VELJI
GALA AND FALGUNI PRAKASH GALA
have represented to our olen! hat they have
purchased the Said Flat under Agreement
DL18/05/2009 which s duly registered on

Sd/- Sd-
Hon.Secretary  Hon. Chairman
Sheel Jeet Co-operative Housing
Society Ltd.
Plot No. 239/240, Natwar Nagar
Rd. No. 5, Jogeshwari East,
Mumbai 400060

Date: 21.10.2023 _Place: Mumbai

PUBLIC NOTICE

Mrs Mythili Mohan and Mr Mohan

Andheri-2under St No. BDR4-04313-2009.
The said sellers have represented that the
said Flat is only Morgage to the Sangli
Urban Co-Operalive: Bank, except the
charge of Sangli Urban Co-Operalive Bank
the Said Flat is free from all other
encumbrances and charges and they are
eniiled to sell the said flat properties
Obtaining NOC from the Sangii Urban Co-
Operaive Bank.

Therefore; any person having or dlaiming to

SBS
Fort, Mumbai-400 001
Date:23/10/2023

yright ttle, interest to o in the below
mentioned properties o in any partthereofor

FORMA
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Banknipicy Board of India
(Insolvancy Resolution Procass for Corporate Persons) Regulations, 2018)
THE ATTENTION OF THE CREDITORS OF
E SONS EN' PRIVATE LIMITED

RELEVANT PARTICULARS

1 | Name of corporate debtor ite Sons Enterprises

M/S. T

IN THE COURT OF SMALL

CAUSES AT MUMBAI
R.A.E. SUIT NO. 701 OF 2023
1. M/S MAHAVIR DHAM LLP
A Limited Liability Partnership
Registered under LLP Act
2008 Having its principle place
of business at at 21, 3rd Floor
Mahavir Villa, 149/151, Perin
Nariman Street, Fort, Mumbai
400 001 Through its Partner
Piyush Amarshi Nishar
2. PIYUSH AMARSHI NISHAR
An adult aged about 42 years,
Occ: Business Hindu, Indian
Inhabitant, having address at
21, 3rd Floor Mahavir Villa,
149/151, Perin Nariman Street,
Fort, Mumbai 400 001
3. PREETI PIYUSH NISHAR
An adult aged about 41 years,
Occ-Business Hindu, Indian
Inhabitant, having address at
21, 3rd Floor Mahavir Villa,
149/151, Perin Nariman Street,
Fort, Mumbai 400 001

...Plaintiffs
VERSUS
SURESH JAIN

Trium,
Privato Limited
7 | Date of incorporation of corporate G

Place : Mumbai Hoshang Nariman

24103/2008
3 | Authority under which corporate Registrar of Companies - Mumbai

An Adult, Age Not Known, Occ
- Not Known Hindu, Indian

BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE
INCOME TAX ACT, 1961.
RC/126/2023
PUNJAB NATIONAL BANK

frsus
NEXUS SYNTHETICS & Ors
T
(CD-1)NEXUS SYNTHETICS
Al Gala 4, Building No. B/8, Pritesh Complex Village Val, Dapoda, Tal. Bhivandi,
Maharashira—421302.
(cn 2) MR. BHUPEN RAMESH GUPTA,
Anjur Phata, Bhiwandi-421302
AndAlsoMGaia! Building No. B/8, Pritesh Complex Village Val, Dapoda, Tal. Bhivandi,
Maharashira-421302.
(CD-3) MR.CHETAN DHIRAJLAL GUDHKA,
H. No. 340, Narayan Campound, New Kaneri, Bhiwand 421 302.
And Also At Gala 1, Buiding No. B/8, Pritesh Complex Village Val, Dapoda, Tal. Bhivandi,
Maharashira-421302.
(CD-4)MRS. JAYSHREE CHETAN GUDHKA,
Flat No. 202, Buiding No. 10/8, Ashok Nagar, Kalyan Road, Bhiwandi, Dist - Thane, 421

(CD-5) MR, DHIRAJLAL JIVRAJ GUDHKA (HUF)

THROUGH TS KARTAMR, DHIRAJLAL JIVRAJ GUDHKA,

(CD-6) MRS. PRAFULLABEN DHIRAJLAL GUDHKA

Both Having Address At Flat No. 202, Building No. 10/8, Ashok Nagar, Kalyan Road,
Bhiwand], Dist- Thane, 424302.

And 110: PK.Road, Mumb:
Thisis to nolify that as per 1y Cerficate ssued in
by the Presiding Officer, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) in
OAI66412019 an amount of Rs 3,42,39,877.44 (Rupees Three Crores Forty Two Lakhs
Thirty Nine Thousands Eight Hundred Seventy Seven and paise Four Four Only)
along with pendent fite and future interest @ 13.60 % Simple Interest Yearly wee.l.
1610812018 t realization and costs of Rs 1,75,000- ( Rupees One Lakh Seventy Five

-400080

7 |Estimated date of closure of

‘April 18, 2024 180 days from the date of
y process of

CIRP i.e. October

21,2023,
IP Rathin Amishbhai Majmudar
IBBUIPA-001/1P-P02576/2021-2022/13928
AFA Valid Till 20/11/2023
604, Scarlel Gateway, Opp. Rivera Anlia,
Corporate Road, Near Prahladnagar
Garden, Ahmedabad - 380015.
Email : info@carathin.com;

irp.trit @gmail.com
Truue IPE (P) Ltd,
D-501, Ganesh Meridian, Opp. High
Court, S. G. Road, Ahmedabad -
380060,
Email : cirp.triumvirate@gmail.com

November 4, 2023 i.e., 14 days from
appointment date of CIRP order
received on October 21,2023.

Not applicable af present

8 | Name and registration number of the
insolvency professional acting

as interim resolution professional

9 | Address and e-mail of the interim
resolution professional, as
registered with the Board

10] Address and e-mail to be used for
correspondence with the inerim
resolution professional

1| Last date for submission of claims

i

2| Classes of creditors, If any, under
dlause (b) of subssection (6A) of
‘section 21, ascertained by the
interim resolution professional

Date : 23.10.2023 & Meher Hoshang debor i incorporated / registered ey

4 [Corporate Idenity No,  Limited Liabilty | US1900MH2006PTC160697 Unit No. 4, First fioor,

FORM NO. 14 Identification No. of corporate debtor Cl Mansion now

See Requlation 33(2)] | [ | Address of the egisered ofice and | 502, Piot No, 91194 Prahat Colony,| | | Known as Mahavir Dham LLP.

By Regd. A/D, Dasti failing which by Publication. principal office (if any) of corporate debtor| Santacruz (East), Mumbai City, Mumbai, 429-435, Kalbadevi Road,

OFFICE OF THE RECOVERY OFFICER - /Il [l $00655: Murmbai 400 002 ... Defendant
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) 6 {Insolvency commencemen dalen | October21, 2023 (NCLT, MumbaiBench | | [ o,

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi, apech ol corporale dadkon Eagsigﬁ’:;:pjg‘)ffcgf“ofg’ﬁg'c;ggg The Defendant abovenamed,

Navi Mumbai- 400703 e . . WHEREAS, the Plaintiffs

y Interim. Resolution Professional on .
DEMAND NOTICE October21, 2023, abovenamed have instituted
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & the above suit against

Defendant praying therein that
the Defendant be ordered and
decreed to handover quiet,
vacant and peaceful
possession of the Suit
premises viz. at 1st Floor of the
Suit Building being Unit No. 4
situated  at  Chandamal
Mansion, now known as
Mahavir Dham LLP situated at
429-435, Kalbadevi Road,
Mumbai 400 002 to the
Plaintiffs and also the Hon'ble
Court be pleased to order an
inquiry under Order 20, Rule
12 of C. P. C. 1908 for
determination of mesne profits
in respect of Suit Premises and
for such other and further
reliefs, as prayed in the Plaint.
THESE ARE to charge and
command you Defendant
to file your

3| Names of Insalvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not applicable at present

Written Statement in this Court
within 30 days from the date of

4] (a) Relevant Forms and i) Webink : wwwiobi govinfiomeldownloads
i) Physical Address: sare as meniloned
in point 102nd
1) Emai IRP at :info@carathin.com;
cirptriumvirate@gmal.com
il website at - www.t-ipe.com
NotAppliceble:

Nofice s hereby given that the National Company Law Tribunal has ordered the

(b) Detas of authorized
representatives are available at

2 i thenoice,
g 2 the Recovery of Debis Due (o

3. You are hereby ordered to declare on an affidavi the particulars of yours assets on or
beforethe next date of hearing.

ipear before the undersigned on 07/41/2023 at 14:30 am.

4, You
forfurther proceedings
Lk

the certfcate /execution proceedings.
(b) Al costs, charges and expenses inciiired i respéct of the sevice of this notice and
warrants and other Processes and all other proceedings taken for recovefing the amount

Givenundermy the Tribunal,

Recovery Officer - |
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

P esolution Process of the M. Triumuirate:
Sons Enterprises Private Limited on October 20, 2023, The order received by Interim
Resoluion Professional on October 21,2023,

the receipt of the summons,
and to appear
hefore the Hon'ble Judge
presiding in Court Room No.
10, 4th Floor, Old Building,
Small Causes Court. L. T.
Marg, Mumbai - 400 002, on
30th October, 2023 at 2.45
p.m., in person or through
authorized  Pleader  duly
instructed to answer the Plaint
of the Plaintiffs abovenamed.
Taka notice that, in default of

imited
upon o submit lhe« claims with proof on or helnnz November 4, 2023 to the Interim
¥

Al

bypostor
A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorised representative from among the three insolvency
No.13toact i theclass

[Noreat present]in Form CA
false o

IP Rathin Amishbhai Majmudar

Place : Mumbai im Resolution Professional)

(Interi
Date : 23.10.2023 Regn. No.: IBBI/IPA-001/IP-P02576/2021-2022/13928

of the day
belore mentioned, the suit will
be heard and determined in
your absence.
YOU may obtain the copy of
the said Plaint from the Court
Room No. 10 of this Court.
Given under seal of the
Court, this 13th day of
September, 2023

Ve Reglslrar

INTHE COURT OF SMALL
CAUSES AT MUMBAI
R.A.E. SUIT NO. 702 OF 2023

1. M/S MAHAVIR DHAM LLP
A Limited Liability Partnership
Registered under LLP Act
2008 Having its principle place
of business at at 21, 3rd Floor
Mahavir Villa, 149/151, Perin
Nariman Street, Fort, Mumbai
400 001 Through its Partner
Piyush Amarshi Nishar

2. PIYUSH AMARSHI NISHAR
An adult aged about 42 years,
Occ: Business Hindu, Indian
Inhabitant, having address at
21, 3rd Floor Mahavir Villa,
149/151, Perin Nariman Street,
Fort, Mumbai 400 001

3. PREETI PIYUSH NISHAR
An adult aged about 41 years,
Occ-Business Hindu, Indian
Inhabitant, having address at
21, 3rd Floor Mahavir Vila,
149/151, Perin Nariman Street,
Fort, Mumbai 400 001

-..Plaintiffs
VERSUS

CHATRABHUJ RATANLAL
PAWAR; An Adult, Age Not
Known, Occ - Not Known
Hindu, Indian Inhabitant,
having address at Unit No. 2,
First floor, Chandamal

Mansion also Known as
Mahavir Dham LLP, 429-435,
Kalbadevn Road, Mumbai 400
.. Defendant
To<
The Defendant abovenamed,
WHEREAS, the Plaintiffs
abovenamed have instituted
the above suit against
Defendant praying therein that
the Defendant be ordered and
decreed to handover quiet,
vacant and peaceful
possession of the Suit
premises viz. at 1st Floor of the
Suit Building being Unit No. 2
situated at  Chandamal
Mansion, now known as
Mahavir Dham LLP situated at
429-435, Kalbadevi Road,
Mumbai 400 002 to the
Plaintiffs and also the Hon'ble
Court be pleased to order an
inquiry under Order 20, Rule
12 of C.PC. 1908 for
determination of mesne profits
in respect of Suit Premises and
for such other and further
reliefs, as prayed in the Plaint.
THESE ARE to charge and
command you Defendant
abovenamed, to file your
Written Statement in this Court
within 30 days from the date of
the receipt of the summons,
and personally to appear
before the Hon'ble Judge
presiding in Court Room No.
10, 4th Floor, Old Building,
Small Causes Court, L. T.
Marg, Mumbai - 400 002, on
30th October, 2023 at 2.45
p.m., in person or through
authorized  Pleader duly
instructed to answer the Plaint
of the Plaintiffs abovenamed.
Take notice that, in default of
your appearance of the day
before mentioned, the suit will
be heard and determined in
your absence.
YOU may obtain the copy of
the said Plaint from the Court
Room No. 10 of this Court.
Given under seal of the
Court, this 13th day of
September, 2023
°

l/c Registrar

or underor in the nature
of any agreament lcense, morigage, sae,
llen, gifl, tust, inhertance, charge, efc.
should inform to the undersigned within 14
days from the date of publication of this
notice with necessary supporiing evidence
of hisher claim, If bjection is not received
within 14 days, our cient il finalize the deal
‘and claims or objections recelved thereafter
willnotbe considered.

SCHEDULE OF THE PROPERTY
ALL THAT Flat No.12, 2nd fioor,
admeasuring about 55.75 Sq. mirs. Carpetin
“SHREE VISHWAKARMA CO-OPERATIVE
HOUSING SOCIETY LTD situate at, Ram
Mandir Road, Ve Parie(East), Mumbai —
400057 Alongwith five shares of Rs. 50 each
bearing shares from 46 1o 50 under
Certficale No. 10 Dt 27.10.1990 the
structure of the building is standing on the
plot of and bearing CTS No. 984,384/1, to
984/7 and inal Plot No. 82, TPS. |, Ve Parie
of Vilage - Vie Parle (Easi) Taluka —
Andher,District~Mumbai Suburban
Dated ths 21stday of October 2023,

sdi-

KIRTINAGDA & ASSOCIATES

Advocate High Caurt,

/605, Easter Court Buiding ,JC of
Tejpal & Parlestwar Road, Above Barista &
Tosa Restaurant, Opp. Railway Station,
Vil Parie (East), Mumbal - 400 057

PUBLIC NOTICE
Notice is hereby given that our
clients are intending to acquire from
REMARKABLE FISCAL
COMPANY PVT, LTD all that
Office Py No.

y (Mrs and Mr Mohan)
had given Mrs Madhhubala Lathesh
Kumble (Mrs Kumble) permission to
use their Flat No. A/407, located on
the 4th floor of Oberoi Park View
CHS Ltd,, Thakur Village, Kandivali
(East), Mumbai 400101, vide a
Leave and License Agreement that
ended on 14th October 2020
Mrs and Mr Mohan had /has reasons
1o believe that Mrs Kumble and her
husband have left Mumbai, as
nobody knows their whereabouts.
Since the license agreement ended
in October 2020, Mrs and Mr Mohan
were unable to use their fiat for two
years and now after the demise of
Mrs. Mohan on 11th June, 2022, M.
Mohan has been unable to use his
flat for another year. He intends to
take legal action against Mrs Kumble
for this deprivation.
This notice serves as a notification to
Mrs Kumble to contact Mr Mohan in
wiiting within seven days of the
publication of this notice. She must
pay a sum of Rs. 15.66,000/- towards
license fees and Rs.10,00,000/-
towards damages and remove any of
her belongings from the fiat. Failing
to do s will give Mr Mohan the right
to prosecute Mrs Kumble legally. He
further reserves the right to induct
any other party into the flat on a
leave and license basis, giving them
the authority to dispose of any
belongings left in the apartment
without further natice or claim.
Mr Mohan will give a one-time
reward of Rupees Five Thousand to
anyone who, within 7 days from the
date of this publication, provides, at
the undersigned's address, with
credible information and proof of Mrs
Kumble's whereabouts to help Mr
Mohan prosecPUBLIC NOTICE
ute her.
K. Mohan
Flat No. G101,
Rangoli Vasant Utsav
Thakur Village Kandivali (E)
Mumbai-400 101.

101-B, 990 Sq. Ft.
(built-up area) ie. 786.92 Sq. Ft.
(Carpet area) on the 10th floor in B
wing of the building known as
“Mittal Court” in Mittal Court
Premises Co-operative Society
Limited, situated on land bearing
Cadastral Survey No. 1961 of
Colaba Division at 224, Nariman
Point, Mumbai-400021 (“said
Unit") together with 5 (Five) fully
paid-up shares of Rs. 50/~ (Rupees
Fifty Each) bearing Distinctive Nos.
946 to 950 (both inclusive) under
Share Certificate No.190 dated 1st
September, 1986 and 5 (Five) fully
paid-up shares of Rs.50/- (Rupees
Fifty Each) bearing Distinctive Nos.
951 to 955 (both inclusive) under
Share Cerificate No. 191 dated 1st
September, 1986 (“said Shares").
The said Unit and the said Shares

PUBLIC NOTICE
The Public. at Large s hereby nofified thal
mycients Messers D.G.S Land Developers
(India) Private Limited, have duly acquired
from Messers Inder-Mohin Co-operative
Housing Society Limited, under Registered|

of
Attorney, the Re-development rights,
pertaining to their Society’s Ownership|
property vizzAll that Piece and Parcel of Plot of
tand, admeasuing about 815 square meters
or thereabouts, bearing C.TS. No.22/1 of
Village: Ward-6-Ward, Taluka:CTSO-CTS|
Bandra.District-Mumbal Suburban, along with
the sociey bulding sirucure stancing
thereon, known s “INDER MOHINI CO-
OPERRTIVE HOUSING SOGIETY LIMITED",

e partcularly
hereunder writen, from the aforesaid Saciety
(being the Present Lawful Owners/Holders),
interalia in respect thereaf, with a view 10
construct the New Building thereon with
intenton to sel,transfer and assign, the New

remises (excluding the New
Fiats/Shops reserved for the Society

are referred
tothe said Property.
The following original in | |Members) to the

relation to the said Property are
reported to be missing and or lost
and or not traceable:

(1) The Original Agreement for Sale
dated 17th February, 1981
executed between Messers Ajay
Corporation and Andamans Timber
Industries Limited and

(ii) The Original Indenture dated
26th August, 1989 executed
between Andamans Timber
Industries Limited and Cimmco
International — Division of Cimmco
Birla Limited in respect of the said
Property.

(iil) Thls Public Notice is hereby

. interalia,
in fespect thereal and In thal conlext f any
Persons (Legal, Natral or Jurisic) had of
have any Right, Tie, Inerest, Claim, Demand,
Charge or Objéction of any nature or kind, In
any way or manner whatsoever, in fespect of
the said scheduled property or any part or
portion thereof, then the same should be
nofifiet/lodged in wilting. (with Gertified
Documentary Evidence in Support thereaf),
with the undersigned by Registered Speed|
Post with A/d, within 14 days from th date of
Publication hereo, failig which such Right,
Tite, Interest, Claim , Charge of
Objection (f any), shall be deemed to have
been walved/given up or abandoned forever
and my clients shall complete the aforesaid
Re-development, n accordance with law,

give
the \Dss of the above original
documents. Further, in case if any
person has found the same, and or
is possession of the same they are
hereby requested to inform the
same and handover the same to the
undersigned i.e. Dua Associates,
Advocates & Solicitors at their office
al 116, Free Press House, 11th
Floor, 215, Backbay Reclamation
1ll, Nariman Point, Mumbai 400 021,
within 7 (seven) days from the date

ereof.
Dated this 23rd day of October,
2023

DuaAssociates

Advocates & Solicitors,

1186, Free Press House,11th Floor,
215, Backbay Reclamation-Il,

Nariman Point, Mumbai—400021.

THE SCHEDULE OF THE SAID PROPERTY
All that Piece & Parcel of Plot of Land,
admeasuring about 815 square meters of|
thereabouts, bearing C.TS. No.22/1 of
Village:Ward-G-Ward, Taluka/CTSQ-CTS
Bandra, District-Mumbal Suburban Dist.,
situated lying and being at Linking Road,
Extension, Santacruz West, Mumbai-400 054,
along with the building structure s(anﬂmg
thereon & known as “INDER-MOHINI €O-
OPERATIVE HOUSING SOCIETY LIMITED",
consisting of Ground plus Three Floors havmg
21 Ownership Flats/Shops Premises,
belonging to the Soclety Members therein.
Dated this 23rd Day of October, 2023,
Mr. Monesh R. Sharma
Advocate High Court, Mumbai,
Fiat No.102/A, Ginni Apartments,
Rani Sati Marg, Malad (East),
Mumbai-400 097.




